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CENTRAL ADIINISTRATI VE TRIBIN AL P RINCIP AL BENCH

0aNo.1952/99

.

New Delhi: this the -~1-8-aay of pril, 2000,
HON '8LE MR, S. R, ADIGE, VICE C4aIRMaN ().
HON 'BLE MR,KULDIP SINGH,MMBER(T)

Jitender Kumar, |
s/o sh.Lal singh, ”

R/o village & P.0,Sisoli,

2ila Muzaffar Nagar, P .. eesss ppplicanty

(By adwcate: Mrs.Sumedha Shama).

\er sus

13 ommissioner of Police, ‘
Police Headquarter,I 10, !
MsS0 Building,IP Estate, |
New Oelhi. . : !

2. Dy.Oommiscsioner of Police,
08P, 2nd Battalion,
King sway Camp,
New Police Lines,
Delhi - esese Respondents

(By adwcate: shri Vijay Pandita)

O'RDER

HON¢MR. 5. R. ADIGE vC(n). . i

pbplicant impughs respondents! letter dated
26,9.98 (annexure- A) and,Sed(_s' a direction to

respondents to issue him the zppointment letter or to

set up a medical board for a semnd opinion/medical

exams

2. plicant spplied for the post of Dbnstable(Ex)
in Delhi Police during the recruitment held in 1997

Adnittedly he qualified in the physical endurance

i

test and 2lso clezred the written exam. and intervi euwe

Respondents themsel ves state in their reply that mplicant

was called for medical exam im GT8 Ho i tal, Shahdra, i

-Delhi on 20,3, 96)and after examination was decl_ared."

tenmporarily unfit due to radial kAeratotomy ahd was

to be reeval uated after 4 weeks by the staff physician,
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foplicant appeared before the Staff Physician on
15,5.58 uwho after examination referred the case for
consultation to the Deptt. of Ophthalmology for

r'esval uation after radial keratotomy and also

referred his case to the Medical Boarde On 2.9, 98

the Medical Board comprising 30pthalmologists
examined spplicant and‘decl ared him unfit for

having undergone "Radi al Keratotomy for correction
"of Myopia™ Respondents state that spplicant uas
infomed acco rdingly vide impugned letter dated 26.9. 98
with the observation that he could appeal against

the aforesaid decision within 30 days, and spplicant
submi tted his appeal on 15.10.9 for onstitution

of a Medical Board, but after examination respondents
rejected the same as they did not find it to be

in acoordance with Govt. decision No.2(s) balow Se Rem2,
because acoording to respondents, zpplicant was decl ared
unfit not because of inadequate visual acuity but
because héhad undergonas-Radial “Kerato tom y for

o rrection of Myopi a.’

3 Heard.bo th partiesg

4, Merely because -gpplicant underwent Radial
Keratotomy for correction of Myopia should not be a
ground to reject his candidature, unless reé:ondsn ts
are satisfied that degpite such correction applicaent
does not possess the wisual acyity prescribed in the
rul s and instructions, "a_‘ndl/'/o: that the Radial
Kerato tomy undergone by: applicant for correction of
Myopia will render him unfit to discharge his duties

as a Mnstabl as

5, In the result this OA succeeds and is allowed
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to the. extent that resﬁondmts are directed to
have a Medical Board of 3 Op thalmologi sts
con stitufed at the Rajendra Insti tute of
Uptha.lmology/A.I'INS/Delhi to examins spplicant
medically and advise whether despite the Radi al
Keratotomy for correction of Myopia undergong
by applilcant, he does or does not po ssess the
vi sual aCQUity p‘rescribe"d undsr rulaes and
instructions_)and whether his visual ascuity is such
as to render him unfit to discharge his duties as g
DOnstabl s These diraections should be implenented

within 3 months from the date of receipt of a

copy of vthis order. In thg evenf that on the

basis of the report of this Medical Board, applicant

is declared medically fit to bg gppointed, hg

shall be entitled to all cnsequential bengfits

f‘louingﬁtheref‘rom in aceordance with rul @s and

instructions and judicial pronouncementss No msts,
L/k/‘uu:b : /{/GZL k‘

( kL Z

DIP /SINGH ) ( s.R.adIGE
MEMBER(3) VICE CHAI A aN(a).
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